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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

NEWS ITEM TITLED "GURGAON FARM HOUSES BACK 

RAZE & REBUILD CYCLE ENSURES RAISINA NEVER 

HEALS" APPEARING IN THE TIMES OF INDIA DATED 

28.07.2024. 

REPLY ON BEHALF OF RESPONDENT NO. 2, 3 and 5 

MOST RESPECTFULLY SHOWETH: 

1. 

OA No. 1091 OF 2024 

2. 

3. 

That present reply is being filed by Krishan kumar, 
Regional Officer, Haryana State Pollution Control 

Board, Gurugramn South Region who is authorised 
and competent in aforesaid official capacity to file 

the present reply on behalf of respondents no. 2,3 
& 5. Copy of minutes of meeting is attached as 
Annexure R-1. 

That this Hon'ble Tribunal has registered OA 1091 of 
2024 suo motu on the basis of the news item titled 

"Gurgaon farmhouses back Raze & rebuild cycle 

ensures Raisina never heals & appearing in the 

Times of India dated 28.07.2024. 

That news item relates to reconstruction activities 
going on at Ansals Aravali Retreat in Raisina. 
Gurgaon merely two weeks after the district 
administration ordered demolition of illegal 
farmhouses in the area. As per the article, Land here 
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4. 

is classified as 'gair mumkin pahar' and is protected 

under the Punjab Land Preservation Act (PLPA) and 
the Aravali Notification of 1992, which prohibits 
construction and tree felling without mandatory 
permission from the authorities. That the Ministry 

of Environment and Forest Government of India, 

New Delhi issued Notification dated 07.05.1992 

(herein after referred to as "Aravali Notification 

dated 07.05.1992) whereby in exercise of powers 
conferred under Section 3 (1) and3 (2) (v) of the 
E.P. Act, 1986 read with Rule 5 (3) (d) of The 
Environment Protection Rules 1986, the central 

Government imposed certain bans and restrictions 

in the specified area of Aravali range. 

That subsequently Government of India in the 
Ministry of Environment issued yet another 

Notification No. S.0. 1189 (E) dated 29.11.1999 

where by the powers to accord environmental 

clearance was delegated upon the state 

government. 

"Prior environment clearance is required to be 

obtained from Environment Department Haryana. 

Environmental Clearance is necessary for carrying 
above processes and operations. 

It is thus patent that with the issuance of said 

Notification, the applications 

on 

seeking prior 
environmental Clearance were required to be 

submitted to the secretary, Department of 

of Haryana along with Environment Govt. 

3
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5. 

Environment 

Management Plan and/or any other such information 
as may be prescribed or required by the state Govt. 

in the department of environment. Copy of amended 

notification 29.11.1999 is attached as Annexure R 

Environment Impact Statement/ 

2. 

That reply dated 25.03.2025 was filed on behalf of 

Respondent No.5, contents of which are not being 

repeated herein for the sake of brevity. After 
submission of said reply, the Municipal Council (MC), 

Sohna has submitted action taken report to HSPCB 

vide letter no.MCS/2025/2542 dated 10.07.2025. 

The details of actions taken by MC Sohna in Aravali 

is as under: 

"MC sohna issued notices to 330 farm house 

owners regarding illegal construction in compliance 
with the order dated 03. 06.2020 of the Hon'ble High 

Court of Punjab and Haryana Chandigarh (Sanjay 
Mittal and others V/s State of Haryana and others 

CWP No. 7719 of 2020 0&M). After which 175 

builders responded to the notice issued for which the 

Municipal Council Sohna requested the District 

Municipal Commissioner, Gurugram to constitute a 
committee to take action on the said notices and the 

replies received by this office letter No. 5330/MCS 

dated 21. 10.2020, a committee was constituted by 

the District Municipal Commissioner, Gurugram letter 
No. DMC/ 2021 / 2590 dated 29.01.2021. 

No order / proceeding have been issued by 
the appointed committee regarding the above replies. 
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Identifying the constructions / illegal constructions 
done after the year 2014 in the Raisina Aravalli area 

and the Municipal Council Sohna is demolishing the 
illegal constructions from time to time by issuing 

notices from time to time after August, 2020. 

From the year 2020 till now, from time to 
time, Nagar Parishad Sohna has been identifying new 
illegal constructions and issuing notices under Section 
208 of Haryana Municipal Act 1973 and action is 
taken to demolish them. The details of which are as 
follows date wise: 

Sr 

no. 

1 

2 

3 

4 

5 

6 

7 

8 

9 

10 

11 

Date of No. of illegal Remarks 
Demolition farm house 

demolished Drive 

03.12.2020 03 

29. 12.2020 04 

17.02.2021 08 

01.02.2024 05 

02.02.2024 07 

27.06.2024 05 

28.06.2024 02 

13.11.2024| 08 & Various 
boundaries in 
22 Acres Appx 

14.11.2024 12 

06.02.2025 10 

26.03.2025 06 
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6. 

12 

13 

14 

09.04.2025 08 & Various 
boundaries in 

Acres 100 

Appx (H block) 

18.04.2025 12 

25.06.2025 11 Farm HouseFIR have been 
lodged against 

Black the unknown 1.5 KM 
top road violators 

hoardings, banners". 

Construct 

to 

road vide this 
the 

office letter no. 

dated 
MCS/2025/2247 

23.06.2025 

Apart from this, 12 guards have been deployed 
by the Nagar Parishad for surveillance. MC sohna 
from time to time informs the general public about 

not doing illegal construction in compliance with the 
orders of Hon'ble NGT in the Aravalli mountain area 

through newspapers, public announcement, 

Copy of Action taken report is attached as Annexure 
R-3. 

Further Deputy Conservator of Forest submitted 

report to the Haryana State Pollution Control Board 

vide letter no.624-G dated 08.08.2025. The details 

of Deputy Conservator of Forest report in Aravali 
area as under: 
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"Regarding the area mentioned in the 
news item in Gair Mumnkin Pahad which is closed 

under General Section 4 of PLP Act, 1900 where 
in tree felling without permission is prohibited. 
The item was about unauthorized construction 
in these types of lands. Haryana Forest 
Department has issued 27 damaged reports in 

last 2 year for unauthorized tree felling in 
Raisina Gair Mumkin Pahad area which is closed 

under General Section 4 of PLP Act, 1900. 

The land which are closed under section 

4 &/or 5 of PLP Act' 1900 are forest land. For 
violation in the lands closed under section 4 

&/or 5 of PLP Act, 1900, 3 damaged reports 
have been issued in last 2 years and notice 

have been issued to all the violations in these 

lands which are closed under Section 4 &/or 5 

of PLP Act' 1900. Further, necessary action for 
the removal of violation will be undertaken. This 

is for your information and necessary action 

please." 

Copy of Deputy Conservator of Forest report is 

attached as Annexure R-4. 

In viewN of the submissions made herein above, 

present Reply may kindly be taken on record. 

Place: Gurugram 
Date: 18.08.2025 

KrisNan Kumar, 
Regional Officer, HSPCB 

Gurugram Beign 
Paryana State Pollution Control Board 

Gurgaon Region (Su alh) 
HSIIDC Complex, Illrd Floor, 

IMT Mane ar, Gurgaon 
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K0TAR 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

NEWS ITEM TITLED "GURGAON FARM HOUSES BACK 
RAZE & REBUILD CYCLE ENSURES RAISINA NEVER 

HEALS APPEARING IN THE TIMES OF INDIA DATED 

28.07.2024 

/SURAJ BHAN\ � 
GURUGRAM 

Regn. No. 8895) 

I, Krishan Kumar, Regional Officer, Haryana State 

Pollution Control Board, Gurugram (South) aged about 54 

years do hereby solemnly affirm and state as under: 

AFFIDAVIT 

1. That in the aforesaid official capacity, I am well 

Conversant with the facts and circumstances of the 

case, therefore, being authorized representative of 

respondent no.2,3 and 5, I anm competent to swear 

this affidavit. 

2. That I have gone through the contents of 

accompanying reply which has been drafted under my 

instructions. 

Verification: 

OA NO. 1091 OF 2024 

3. That Annexures are true copy of their originals.| 

ATTESTED 

Verified at Gurugram on 18th day of AugusSGlex, Itrd Flcor, 
YMTNamr Grgaon 

that the contents of affidavit are true and correct to my 

knowledge and on the basis of information derived from 

the official record which I believe to be true and no 

material fact has been concealed therein. 

sURAJBHAN 
ADVOCATE & NOTARY 

GOVT. OF INDIA 

DISTT. GURUGRAM (HARYANA), INDIA 

18 AUG 2025 

Depnent Regional Officer 
Heryana State Pollution Control Board 

Gurgaon Region (Su ih) 

De|egsnfoficer Haryana State Polution Control Board 
Gurgaon Region (Su ath) 

HSIIDC Complex, Illrd Floor, 
IMT Mane. ar, Gurgaon 
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Minutes of the Meeting held on 05.08.2025 at 4.15 pm under the Chairmanship of 
Sh. Anand Mohan Sharan, IAS, Additional Chief Secretary to the Government, 
Environment, Forest & Wildlife, Haryana in the matter of OA No. 1091/2024; 
Execution Application No. 15/2025 in OA No. 4/2013 & OA No. 738 of 2024 titled 
Nehru Place Hotels Pvt. Ltd. Vs. Union of India & Ors. pending before Hon’ble 
National Green Tribunal, New Delhi 

******* 
A meeting was held on 05.08.2025 at 4.15 pm under the Chairmanship of Sh. Anand 

Mohan Sharan, IAS, Additional Chief Secretary to the Government, Environment, 

Forest & Wildlife, Haryana in the matter of OA No. 1091/2024; Execution Application 

No. 15/2025 in OA No. 4/2013 & OA No. 738 of 2024 titled Nehru Place Hotels Pvt. 

Ltd. Vs. Union of India & Ors. pending before Hon’ble National Green Tribunal, New 

Delhi. 

Following participated in the meeting: 

1. Sh. Vineet Kumar Garg, IFS, PCCF (HoFF), Haryana, Panchkula 

2. Sh. Pradeep Kumar, IAS, Member Secretary, HSPCB 

3. Sh. Subhash Yadav, IFS, Conservator of Forests, South Circle, Gurugram 

4. Sh. Raj Kumar, IFS, DCF, Gurugram 

5. Sh. Jitender Pal Singh, SEE, HSPCB, Panchkula 

6. Sh. Krishan Kumar, R.O. (South), HSPCB, Manesar, Gurugram 

7. Executive Officer, MC, Sohna 

It was brought to notice of all the participants that following OAs/EAs are pending 

before Hon’ble NGT in which various departments are respondents including the Chief 

Secretary, Government of Haryana:  

1. OA NO.1091/2024 : News Item Titled & Quote Gurgaon Farmhouses Back 

Raze & Rebuild Cycle Ensures Raisina Never Heals" Appearing in The 

Times Of India Dated 28.07.2024  

Respondents:  

a. MoEF & CC, GoI (R-1) 

b. Chief Secretary, Haryana, R-2  

c. PCCF Haryana, R-3  

d. Haryana Space Application Centre R-4 

e. District Magistrate Gurugram, R-5 

 

Annexure R-1 9
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2. Execution Application No. 15/2025 in OA No. 04/2013 titled M/s. Sonya 

Ghosh Vs. State of Haryana & Ors. 

Respondents: 

a. MoEF & CC, GoI (R-1) 

b. Government of Haryana 

 

3. OA No. 738 of 2024 titled Nehru Place Hotels Pvt. Ltd. Vs. Union of India 

& Ors 

Respondents: 

a. Union of India (R-1) 

b. State of Haryana (R-2) 

c. Department of Forest (R-3) 

d. DFO, Gurugram (R-4) 

e. Divisional Commissioner, gurugram (R-5) 

f. Babe Ki Hospital and Education Charitable Trust (R-6) 

g. Heera Lal (R-7) 

 

These OAs/EAs are mostly related to illegal farm houses in Ansal Aravalli Retreat in 

Raiseena Village, District Gurugram constructed in Gair Mumkin Pahar area covered 

under Aravalli Notification of 07.05.1992 or the land notified under specific Section 

4&5 of PLPA. It has been brought to the notice that different departments are filing 

replies individually and some time no body is filing reply on behalf of State of Haryana 

and Chief Secretary, government of Haryana. The Government Counsel has to face 

difficulty while discussing the matter before the Hon’ble Tribunal as replies are not 

submitted by departments timely. In first two cases, the date of hearing was 25.07.2025 

and request was submitted for grant of three weeks time before the Hon’ble Tribunal 

and the next date of hearing is on 19.08.2025. The third case is listed in September, 

2025. 

 After detailed deliberations, following decisions were taken: 

1. It is duty of all the concerned departments to check illegal constructions 

activities or non-forestry activities in Aravalli Hills whether notified under 

Aravalli Notification or PLPA Section 4 & 5 or the Aravalli Plantation area. 

10
367



2. In the matter of Gair Mumkin Pahar i.e. Aravalli Notification dated 07.05.1992, 

the authority under Environment Protect Act is with Haryana State Pollution 

Control Board. Therefore, it is henceforth decided that in the matters of illegal 

construction activities in “Gair Mumkin Pahar” area (if not included in PLPA 

Specific Section 4&5 and Aravalli Plantation), HSPCB (concerned Regional 

Officer) will collect information from all respondent departments and file reply 

before the Hon’ble Courts on behalf of State of Haryana including the Chief 

Secretary, Government of Haryana. 

3. In the matters of areas notified under specific Section 4 & 5 of PLPA 1900 and 

covered under Aravalli Plantation, the Forest Department (concerned DFO) will 

collect information from all respondent departments and file reply before the 

Hon’ble Courts on behalf of State of Haryana including the Chief Secretary, 

Government of Haryana.  

The decisions taken be implemented immediately and it is ensured that timely 

replies are submitted before the Courts in all the above mentioned cases and future 

cases of similar if filed in future. 

 

The meeting ended with thanks to the Chair and all the participants. 

 

 

Conservator of Forest 
South Circle, Gurugram 
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Ministry of Environment and Forests 
 

Notification 
 

New Delhi, the 29th  November 1999 
 

S.O. 1189 (E):-In exercise of the powers conferred by section 23 of 
the Environment (Protection) Act, 1986 (29 of 1986),  (hereinafter 
referred to as the said Act), read with sub-rule (4) of rule 5 of the 
Environment (Protection) Rules, 1986, the Central Government 
hereby delegates the powers conferred on it to take measures for 
protecting and improving the quality of the environment and 
preventing, controlling and abating environmental pollution, to be 
exercised also by the State Governments as notified in the Notification 
of the Government of India in the Ministry of Environment and 
Forests S.O. NO. 319 (E) dated 7th May 1992 subject to certain 
conditions which are as follows:- 

 
(i) the State Governments concerned, namely, Haryana and Rajasthan 

shall constitute an Expert Committee for each state as per the 
composition given in the Schedule-I annexed to this Notification; 

(ii) each State Government shall also constitute a Monitoring Committee, 
under the chairmanship of the District Collector concerned (Gurgaon 
in Haryana and Alwar in Rajasthan) as given in the Schedule-II 
annexed to this Notification which shall inter alia monitor the 
compliance of the conditions stipulated while according 
environmental clearance by such State Governments and report to 
such State Government about the violations, if any, and the action 
taken thereon; 

(iii) the District Collectors of Gurgaon in Haryana and Alwar in Rajasthan 
shall be authorised by the respective State Governments to take 
necessary action under section 5 of the said Act   in respect of  cases 
where the project proponents fail to implement the conditions. 

 
2. the State Government concerned shall initiate steps to prepare a 

Master Plan for the development of the area covered by the 
Notification S.O. 319 (E) dated 7th May, 1992 integrating 
environmental concerns and keeping in view the future land use of the 
area.  This Master Plan shall be prepared by the concerned state 
agency, approved by the competent authority and finally published, 

Annexure R-2 12
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within two years from the date of issue of this Notification, in 
accordance with the procedure laid down in the Town and Country 
Planning Act or any other similar Act of the respective State 
Government.  The State Government concerned shall implement the 
Master Plan forthwith after its final publication. 

 
3. Any person desirous of undertaking any of the activities mentioned in 

the Notification No. 319 (E) dated 7th May 1992 shall submit an 
application to the Secretary, Department of Environment of the 
Government of Haryana/Rajasthan, as the case may be.  The applicant 
shall also furnish environment impact statement and an environment 
management plan and such other information as may be prescribed by 
such State Governments. The application after due scrutiny shall be 
placed before the Expert Committee for its recommendations.   Based 
on the recommendations of the Expert Committee, the Department of 
Environment in the State Government concerned shall take a final 
decision and convey the same to the applicant within three months 
from the date of receipt of application or when further information has 
been asked for from the applicant within three months from the date 
of receipt of such information. 

 
4. The Ministry of Environment and Forests retains appellate power 

against rejection of any proposal and the National Environmental 
Appellate Authority constituted under the National Environment 
Appellate Authority Act, 1997 (22 of 1997) shall continue as an 
Appellate Authority against approval.  

 
 
 

17/1/91-PL/IA 
V. RAJAGOPALAN 

JOINT SECRETARY TO THE GOVERNMENT OF INDIA 
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SCHEDULE-I 
 

COMPOSITION OF THE EXPERT COMMITTEE  
 
 
1.  Secretary, Department of Environment of the 

concerned State Government 
Chairman 

2. Head of the Regional Office, Indian Bureau of Mines  Member 
3. Representative of Town and Country Planning 

Department of the concerned State Government 
 Member 

4. Representative of Sariska Tiger Reserve (for 
Rajasthan)/District Forest Officer concerned (for 
Haryana) 

 Member 

5. One expert on mining who is a qualified Mining 
Engineer 

 Member 

6. One expert on industry  Member 
7. One Representative each from two non-governmental 

organisations nominated by the Ministry of 
Environment and Forests, Government of India 

 Members 

8. Member Secretary of the State Pollution Control Board 
of the State  

 Member 

9. Representative of the Department of Environment of 
the concerned State Government 

 Member 
Secretary 
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SCHEDULE-II 
 
COMPOSITION OF THE MONITORING COMMITTEE 
 
1. District Collector of Gurgaon/Alwar Chairman 
2. Representative of the Pollution Control Board 

of the concerned State  
 Member 

3.  Representative of the Sariska Tiger Reserve 
(for Rajasthan) /District Forest Officer (for 
Haryana) 

 Member 

 4. Representative of the Regional Office of 
Indian Bureau of Mines  

 Member 

 5. Representative of a non-governmental 
organisation to be nominated by the respective 
State Governments. 

Member 

6.         Representative of Town and Country Planning 
Department of the concerned State 
Government 
 

  Member 

  
***** 
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...ffir q-{ frq-.I,'eRqr*rr s*FTt
\U;,7i inrcIiarl:- sq 6q €{sfi, gurrq

u-c cffi,-o16{r fs, 5rrr, (.,qF{ -0124-2 322057 E'mail: tlfogurgaonl@gmail'com

mqro 6>1.-c't
To.

Sub:-

Ref:-

a+q egkt"lor

Regional Offrce,
Gurugram Region (S)

Original Application No: 1091/2024 Title as News Item titled "Gurugram

Farinhouses' back Raze & rebuild cycle ensures Raisina never

heals"appering in the Times of India dated 28'07 '2024

YourofliceLetterNo.HsPcB/GRs/2025/1455-1458dated06.08.2025

*********,.***'

Regarding the above mentioned subject' you are hereby inform that the area

mentionedintlrenewsiteminGairMumkinPahadwhichisclosedunderGeneralSection4of
plp Act, 1900 where in tree felling without permission is prohibited. The item was about

unauthorizeclconstfuctioninthesetypesoflands.HaryanaForestDepartmenthasissued2T

damagedreportsinlast2yearflorunauthorizedtreefellinginRaisinaGairMumkinPahadarea

which is closed under General Section 4 of Pl,P Act, 1900 (annexed as Annexure R-l)'

,fhePollutioncontrolboard/MCSohnatakeactioninthelandswhichareGair

Mumkin pahad, closed under General Section 4 of PLP Act, 1900 and covered under aravalli

notification dated 07.05.1992. The land which are closed under special 4 &/or 5 of PLP Act'

1900 are fbrest lantl. For violation in the lands closed under section 4 &/or 5 0f PLP Act, 1900

3damgedreportshavebeenissuedinlast2yearsannexedasAnnexureR.2noticehavebeen

issued to all the violations in these lands which are closed under Section 4 &lor 5 of PLP Act'

1900. Further, necessary action for the removal of violation will be undertaken. This is for your

information and necessary aotion please'

orests,

259
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